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CENTRAL ADMINISTRATIVE TRIBUNAL ALIAHABAD BENGCH
A LLAHABAD

O A, Ne. 759/89 |

Janta Shanker Pandey... esseqsfpplicant

Versus

Union ef India and others; ....l..IbSpmdents.

By Hon'ble Mr, Maharaj Din, J.M.

N A

The applicant has preferred this
app lication seeking relief te direct the respendents

!

te alter the date ef birth in the service recerd en
the basis ef School Certificate:
25 The applicent entered in re qular service

as a cleaner en 19,601952 and at the time eof his |
appeintment his date ef birth was recorded as | '
t';.l*E1932 instead of 1591.1936. The applicant had :
been promoted and was posted as driver grade 'C! .
in the pay scale ef 1200-2040 under lece Fereman 1
Sene Nagar Eastern Railwayy It is stated that | ?
the aspplicant received retirement particulars beek .{
issued on 16,)23'1988 and can® te knew that his
date of birth was erreneously recorded as 6,1¥1932
( Annexure 1). He magde representatien en 27J12§1988
fer cerrection eof his date ef birth in the |
service record ( Annexure 3) but he received ne
reply.
4 The respendents have filed the counter
reply and resisted the claim of the applicant
maintaining that the date ef birth eof the applicant
in the service record was recorded on his ewn N
dec laration, |
4% I have heard the learned ceunsel fer .i
the parties and perused the record carefully. |
5% The respendents have said that at the |
time of the initial appeintment the applicant did |
Contdseees2 | :
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noet file any School certificate. At the time ef his
appeintment as a cleanexr he was aged about 20 years
5 months and 12 days seo taking inte accoeunt his
declaration about his age, his date of birth was
recorded as 631¥1932 in the service record, The
aforesaid date of birth ef th® applicant entered in
the service record was duly accepted by him and
he put his signature as teken ef acknewledgement
and the same was certified by the Gazzetted Officer
at the relevant time. The applicant haes stated that
he submitted the School certificate at the time when
.he enteyred in the service, This fact has been
emphatically denied by the respendents and acceording
te them the applicant never preduced or submitted
School cexrtificate in suppert of his date of birth
"as alleged in the application. The medical examina=-
tien was conducted at the time of the appoeintment
of the applicant and the mdical.ﬂumwit;m
16511451951 assessed the age '.f the applicant as 19
years 10 months which cerrxe spends te the date eof
birth as recorded in the service record. The applicant
has preoduced Hindusteni Middle Schooel examination
certificat® in which his date ef birth is recorded
as 1531919363 The assertien eof the respondents L“.L
that this certificate was net preduced by the
app licant at the time ef his appeintment as a cleanexy
It is significant te nete if the applicant at the time
of his appeintment en 194¥6¥1952 had preduced this
certificate, #f;,w“ 16 years of age and had not
attained the ace of majerity, Se accerding te rules
he could net be appeinted as a cleaper as he had net
attained the age of majerity. The respondents hawe
alse statedthat the alleged representation dated
2741251988 fer cerrection of date ef birth ef the
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applicant was never submitted. The applicant had

already retired on attaining th® ag® of sSuper-annuation

on 31.1.1990 and ne & lteration in the date eof birth
can be permitted at the fag end ef service,

6% Thus under these circumstances I find ne

mrit in the application ef the applicant which is

hereby dismissed with ne order aﬁ:ﬂsﬂ.

Dated:Allahgbad
P by, 1993
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